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FROM No. 4 

(SEE RULE 42 

CENTRAL ADIKINI.STRATIVE TRIBUNAL 
GUVMATI BE.NcH: 

O~LEJ~_5H ~ET 

0 gin a 1: i~pplecation 

Mise 
I 

,~ Petition No: 	 f 

Cu lit~mpt Petition No: 

Reyi ~~vv , -Wplecation Nc) 

.'AP :Plecants: 

n Re. Pd ~ d ants. 

Aiil a ate f ~) r the i;kpple.cants..— 

A c ~ate for the Res Po nd ant s.-,— 

j  

77 F 7_9 of the Reg.i.stryl __Dat_e___ 	 Oraer of tR—e 

I- 

13.6.2003 Present_::The ~,Honlble *. Justice D.N, 
Chowdhury,, Vice—Chairman, P[OIC"ItIoll I 's lu 

	

1101  h-1 t : ine 	 The Hon ble At. R.K. Upadhyaya, 
I 	 Member (A)' 

Heard 	B. Ghoudhury, learned 

	

~t 	K 	counsel for the applicant and also Mr.' 
.~ S. Sarma, learned counsel for the respond7! 
lients. 

tist again on 17.6.2003 for 
admission, 

Member 	 Vice—Chairman 
Mb 

17.'6.2003 Put up again -on 20.'6.-2003 f or 
'admission. 

hbmber 	 Vice—Chairman 
mb 

I 
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20.6.2003 	Present The 4or0ble At. Ju,~tice,,"D.N. 
Chowdhury, Vice -Cha irn, an.' 

The Hon'ble-Mir.-R.K. Upadhyaya 
Wember (A).' 

Heard Wx. S. Sarma, learned 
counsel for the respondents, 

a 

0 8 

By memo dated 15.5.2003 a notific. 
ation was issued to-hold written examina. 

tion for limited Departmental Competitive 
Examination for selection for the post of 
AEE/Group-B against 30% vacancies. The 
applicant moved this Tribunal for a 

direction for keeping the said communica-
tion . in abeyance, till the order passed 
by the Tribunal in O.A. 172/98 is given 
effect to.. Against the said order a writ 
petition is pending before the Hi ,gh Court 
which is numbered and.registered as W.P. 
(G) No.'7249/01 and the  stay order passed 
by High Court on. 20.12.2001 is also 
vacated, 

Since the matter relates to promot-
ion of the applicant against 70/% vacanciQs 
on ~'and -.,from 3.6.98 is now under examinatli-
on by the High Court and! ~ therefore the 
decision of this O.A. will be subject to 
the outcome of, the writ petition. 

the circumstances, ne are not 
inclined to pass any order on' the respond-

ents to keep in abeyance against to% 
vacancies ~! Instead the applicant -,iay 
appear, in the, said limited Departmental 
Competitive Examination without prejudice 
to his righ claimed - against 70% vacancies 
which was the subject matter of the O.A. 
172/98 *  

Subject to the observations made 
above the application is disposed of. No 
order as to costs. 

J -V 

hbmber' 	 Vice-Chairman 

N 

/Z_ 	4_4 

0 

d, 	- 



GENTRAL ADMINISTRATIVE TRIBUNAL 
GLYWAHATI BENCH: 

Q e As  No. 

Sri P,K, Acharjee 	 APplecant. 
—vs- 

U, 0 *  1 	Ors 	 Respondats, 

LIST OF SYPNE)SIS 

1984 Joined N.F. 	Railway as ilectrical foreman. 

February1993 Appli9cant was posted at G~mahati. 

7,*48 	96 Promoted to 3enior Section Engine& r (Electricaly" 

28 4'98 1%tification issed by Respondant No ,,,' 2 for Selectio'n 
of 12 Person for the post of Asstt, 	Electrical En6i'ne6jc.  
in group BI against 0 70 percent Vacanciesil 

'~Vp~  Appl;cant 	in the selectisn 

2ft,  5,; 99 Due to eanhancement of retiaredent age vacancies -  cam-b 
dolln fro m 12 to 10. 

3 e  6 *  98 Interview was hejold. 

26 *60 98 Result of Selection was declared 	9 Persons wa*-* 
Promoted includingit eaployees 	Junior to the 

& 	 4 	. 
appLuant was prometted,,,  Applxcant Name was not in 

'k 

the list, Annexf#ure I _page, 1B. 

On making enquiry the applicant came to 	*0 Kno,w eh at 

fie didnot get mimimum 15 Marks for his ACRs anO' liurthe r 
ACR of 1996 — 1997 was not before the s'ialectiorA Board;, 

Mnexure II page 20. 

Being aggrieved f iled an Original applecation A i'ch 
j 	!' 	.0- 

was registwbd 	and numbered as O.A. 172/98. 
t  V'z  

V -14 ~!2001 Oo.. Was disposed o(f directing the Respondants to,.,  
hold 20"1W 	review DPG and Wdical Examination, 
withing 3 Manth Annaxure BII 	page 21. 

Respondants *W.- -  authorities wenton appeal befo,, re 
Gouhati High Court and same was registered and 
numbered as 110"P. (C) No. 7249-2CO1. 

20* 12, 2C01 High* *#0 Court issued notice of motion and staYed 

order dtd, Z7, , 4.2001 till the matter is taken 	UP 
after notice, 
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2CO3 	 Notificetion issued by Respendant No. 2 for' ,  

Selection for Asstt s, Ej ectrical Engineer/Gro up,  B 

againtt 30 percent vacancies Annexure 4 IV,Ikj --31*' -  

40 ,  4 * 2003 	 Stay was vacated on an,application made by th.e 

applecant Annexure V pa pe 33 C,  

15*' 5; 2Oe3 	 Notification issued by Respendant No, 2 de atipg 

date and Venue for LDCE for the Post of 

Asstt. Electrical Engineer agaist 30% Vacan~iL, 4 

Annexure VI pag e  35'.1  

QW0000000 
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TN THE CENTRAL ADMINISTRATIVE -TRIBUNAL: GUWAHATI 

BENCH : GUWAHATI 

(An Application under Section 19 

of the Adminjistrative Tri.bunal Act, 	1985) 

O.A. 	NO. 	 OF 2 00 3  

Sri ZDI-adLu F,,dma-- Acharjee Jkpplican -11--  

-VS - 

Union of india and others ... Respondents 

I N D E X 

Sl No. Particulars Page No. 

 Appiication J_ 

 Verificati on J :I 

 7~ innexiire —VIC -15 

 Annexure _"P 0 

Annexure - !II SO 

 Annexure - I,,r 40 

 Annexure - V & 4,Z) 

Annexure - V! _-3 21S~ 	K~' 

~ IMiCw"._~_i; 

F-i"Led by 

Advocate 
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T IN THE  CENTRAL  ADMINISTRATIVE TRIBUNAL:  UVTP~T 

BENCH:  GUWAHATI 

(An 	application 	under 	section 	ja of the 

Administrative tribunal Act, 1985) 

O.A NO 	 of 2003 

Sri Pradip Ku.-mar Acharjee, 

Slo Sri Manindra Chandra 

Acharhee, Senior Section 

Engineer (Electrical), 

Pandu Power House. 

N.F. Railway, Pandu, 

Guwahati. 

... Applicant 

-Versus- 

Union o -j~:' India 

Represented by the General 

Manager, N.F. Railway, 

Maligaon, Guwahati-11. 

General- Manager (2) 

N. F. Rai lway Z1 

Maligaon, Guviahati-11. 

Chief Electrical EnrTineer 

N.F. Railway r  Maligaon 

Guwahat 4  -1 1 .  

Assistant Divisional 

Electrical Engineer, N.F. 



FJP 

Railway, Maligaon, 

Guwahati - 11. 

... Respondents 

pARTICULAA OF THE  ORDER AGAINST  WHICH THE 

APPLICATION IS MADE.. 

Notification 	No. 	E/254/13 - 1/LDCE(0) 

dated 27.02.03 issued by the Respondent 

No.2 calling for selection for the post 

of Assistant Electrical Engineer /Group -B 

aaainst 30% vacancies. 

ii. 	Notification No. E/254/13-1/LDCE(o) 
d+L--d. 

1  r- R 	 Respondent No.2 
J..J. 03 issued by the 

notifying the date and venue for Limited 

Departmental Competitive Examination for 

the 	post 	of Assistant 	Electrical 

4 Engineer/Group -B agaLnst 30% vacancies. 

I 

JURISDICTION OF  THE TRIBUNAL: 

The applicant declares that the subject 

of the order against which he wants matter 
of this redressal is within the jurisdiction 

Tribunal. 

LIMITATION  : 

The applicant further declares that the 

application is within the limitation prescribed 

2 

\10 
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under Section 21 of the Administrati~vf,,~ Tribunal 

Act, 1985. 

4. - FACTS OF THE CASE : 

That the applicant obtained the B.E. 

(Electrical) degree from the Tripura Engineering 

College in -1.984. Having been duly sel.Icted, the 

applicant initially joined the N.F. Railway as an 

Electrical Foreman in the scale of Rs., 2000/ to 

3200/-. He was posted to Railway Worksinop, 

Dibrugarh where he served till February, 1989. The 

applicant was, thereafter transferred and posted to 

Train Lighting Depot, Dibrugarh where he worked 

t-1--11 February, 19 1.1 3. He was again transferred and 

Posted to Train Lighting Depot, Guwaha-IL---i and he 

resu.-med his duties at Guwahati in February, IL993. 

Subsequently in  November, 1993 the appl -icant was 

posted in the same capacity as Senior Technical 

Assistant in the Office of the Assistant Electrical 

Engineer, Maligaon. 

2. 	That, while serving as such, the applicant 

was allowed to cross the Efficiency Bar at the 

stage of Rs. 2300/- in the scale of Rs. 20001'- to 

Rs. 3200/- w.e.f. 1.7,94. In the ;5ame ~ year, the 

applicant by memorandum dated 19.8.9-4, was informed 

that it has proposed to hold an enquiry against him 

under Rule -9 of the Railway Servants (D & A) Rules, 

t4 1960 on the charge and allega Lon that he remained 



In 

II.X 

absent without any authority. The applicant duly 

submitted his explanation denying the charge and 

fully explaining the circumstances under which he 

ly 4 had -IDD remain absent after app -Lng for leave on 

medical ground and the disciplinary au -ICI-hority, vide 

letter No. E/254/LW/DAR/ Misc/2.899 dated -2 9.9.94, 

being satisfied with the explanation submitted by 

the applicant siLmply warned him to be 

punctual and disciplined in the near future. Since 

the aforesaid warning was not a penalty, the 

applicant did no+,.-- take any further steps in the 

mater. 

While serving as such, the applicant 

received letter No.EL/CON/BR-606/2-21 dated 22.2.96 

whereby certain purported adverse remarks appearing 

in the A.C.R. for the year ending 31.3.95 were 

belatedly communicated to him and the same was 

received by the applicant on 29.4.96. On receipt of 

the said communication the applicant, immediately r  

on 30.4.96, submitted a representation to the 

Respondent No.3 praying that he be furnished with 

the substance of the favourable remarks in his 

A.C.R. as required under Railway Board's letter 

17.6.91 so as to enable hir- dated 	 to prepare and 

submit an effective representation against the same 

for expunging the purported adverse remarks. The 

aprilicant was not furnished with the favourable 

remarks and as such he could not submit any 
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repre3entation against the same but, surprisingly, 

the authority, by letter No.EL/CON/CR- 606"/288 dated 

12.6,96, informed the applicant in a routine manner 

that his appeal against 1-- he adverse remarks in the 

A.C.R. of 1994-95 had been duly considered by the 

authority and that it regretted that the f inal 

authority had rejected his  appeal. 

That the applicant was highly aggr--'Leved by 

4 the manner in which his A.C.R. mater was d-Lsposed 

of without. any application of mind but before he 

could take any action against the same, the 

applicant, by office Order Communicated by memo No. 

E/254/50 (Elect. ) 	dated 7.8.96 passed by the 

Respondent No.2 promoted the applicant to officiate 

in the post of Senior Electrical For ~ eman (now 

des-igrv-d a,~~,  Senior Section Engineer (Elect.L-Lcal) 

the scale of Rs. 2375/- to Rs. 3500/-. 

That, the applicant begs to state that 

since the applicant was found suitable to be 

promoted to the' higher rank inspite of the warning 

and the purported addjekwn,,~s_ remarks against which the 

applicant was not given any opportunity to file 

representation and since the purported adverse 

I remarks could not be further used while considering 

his case for promotion to Group -B POstsr 'the 

applicant did not take any further action with 

regard to the purported ~ adverse remarks and the 

manner in which 1-- he same was disposed of. Moreover, 

M 
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the applicant had come to' know that in his A. C. . R. 

for-the'year 1994-95 against column no. 17, it had 

been incorrectly stated that the applicant had been 

censured on the basis 	*of 	a minor penalty charge- 

sheet when, in fact,. he had only been warned*which 

is quite. different from being -censured and. is not 

penalty.. The appl icant further states I  that the 

Railway Board had by lett ,erMo.E/GP87/2/123 dated 

19.9.88 and memorandum No. E(,NG)1/90/CR/4 dated 

17.6.91 had amplified all initructions regarding 

the 	procedure 	for maintaining and grading the 

A.C.R. 	of employees for promotion from Class-I'Il to 

Class-II. 

5. 	That the Respondent NO.2 by his . lett .er  No. 

E/2 -54/13/Pt- II(o) dated 20.2,98, notified that it 

was decided to hold a selection for forming a panel 

of 12 ' (11-UR) and 1 ST) persons for the - post of 

Assistant Electrical. Engineers in Group-B against 

70% vacancies. It was also notified that the 

selection would 'be based on the candidat- es' 

performance both in the written test as well as 

Vi v*a-voce tests and th . e written teat would consist 

of one paper of 150 marks for which the qualifying 

marks-were 90.50 marks. were also allotted for the 

oral test out of which 25 marks were given for the 
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five years' A.C.R. and 25 marks for personality 

etc. Along with the said letter a main list 

consisting of 40 employees, in order of seniority, 

was annexed and stand by list of 19 persons was 

also included. The applicants name figured at 

serial no.38.of the main list and thereafter thie 

name of the other persons junior to Une applicant 

appeared. 

That thereafter the Respondent No.2 by his 

me--sage dated 4.5.98, forwarded a list of 15 

candidates who had qualified in the written test 

for selection of Assistant Eiectrical Engineer and 

in the said list the name of the applicant was at 

serial No.l. By the same message, the applicant and 

other selected candidates were directed to obtain 

physical fitness certificate and to appear in viva- 17 

voce 'Lest on 28.5.98. 

That, meanwhile, the Railway Board, vide 

letter dated 14.5.98, had enhLanced the age of 

retirement from 58 to 60 years and as such all ~_ L 

vacancies were reviewed. As a result of the review, 

the number of vacancies against 70% quote came down 

to 10 (U. R. - 91  Sc-n 11  1  S. T. - 1) and 6 (six) junior 

candidate were excluded out of which two had 

qualified in the written test. This fact was 

connmun-icated by the General Manager vide his letter 

No. E. 254 /1 13/Pt-II (0) dated 26.5.98 and two of 

0 



the candidate who had qualified were dropped and as 

such 13 employees were called for viva-voce test. 

That, as directed, the applicant got 

himself examined. for physical fitne ss  in the 

Central Hospital, Maligaon and he was found fit for 

promotion to Group-B service and he duly appeared 

in the Viva test ultimately held con 3.65.98. 	In 	the 

interview 	the applicant2-also 	informed 	-hat 	the 

whole 	selection would now be depend on the marks 

obtained in the A.C.R. 	for the last 5 	(five) 	years. 

9. 	That 	the 	applicant 	begs 	to 	state 	that 

except 	for 	the A.C.R. 	for 	the 	year 	1994-95 	which 

was belatedly communicated, 	no ot-her adverse remark 

in 	his 	A.C.R. was 	ever 	communicated 	to 	him. 	As 

stated 	earlier paragraph, 	the 	applicant 	was 	not 

given any opportunity to submit any representation 

against the same but since the applicant had been 

promoted to the higher grade inspite of the said 

remark, tChe applicant had not taken any action in 

this regard to the said A.C.R. Moreover, the 

4 aforesaid remarks could not be used while assessing 

the suitability -for prorrio -tion of a Group-B post. 

Since no other adverse remark was communicated -to 

him. The applicant was confident that he would get 

the minimum 15 marks if not more, for being 

classified as fit for promotion. 
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10, 	That as such the applicant was surprised 

when the Respondent No.2 issued the impugned 

officers order No. 1.2/98 (Elect) and ccmmunicated 

vide memo Nc.E/203/123/Pt-VIII (0) dated 24.6.98 

whereby 9 employees including his juniors who had 

appeared in the interview were promoted to the rank 

of Assistant Electrical Engineer. Out of the 

aforesaid 9 uersons, five employees whose names 

appeared at serial No. 1,2,3,8 and 9 were already 

working as Assistant Electrical Engineer on ad-hoc 

basis and of the other four at serial nos. 4,7, 10 

-ed. Since no Scheduled Tribe and 12 were 	r onto +L 	L.L i 

candidate was available, one post reserved for S.T. 

had not been filled up. 

Copy of the said order is 

annexed herewith and itarked 

as Annexure -17. 

11. 	That the aiDpl -:1-1ant made enquiries and he 

has come to know that he was not selected and 

eitippane-lied though a -unio.- has been to empanelled 

-- he only on the around that he cculd not get t 

minimum 15 marks -from the five A.C.R's. The 

applicant was highly aggrieved by  the said order by 

which his ~iuniors were rDromoted as otherwise, the 

applicant had done very well in the written 

examination and in the oral interview and except 

for one year against which the applicant could not 

submit representation, no other adverse remark was 
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ever communicated of him. Moreover, in the A.C.R. 

for 1994 - 95, it was wrongly recorded that the 

applicant 'was censured and this could -have also 

influenced the Select-on Board while giving marks L 

for the A.C.R f s. The applicant further states that 

lor  reasons best known to the authority, the 

A.C. R's for the year 1993-94 were initiated only to 

February's 1996 and theWcould not have been a fair 

assessment at that belated stage. 

Later on the applicant came to know from 

letter No. LW(L)C and S/GHY/683 dated 16-7.98 

issued by the Divisional Electrical Engineer, that 

his A.C.R. for the year ending 1996-97 was not 

available and has sent fresh forms for ini -l-, a+- ion 

and early return, from  the said letter, it is 

-hat though Jn the selection the A.C.R's apparent t 

for the last 55  years including 1996-97 was required 

Lo be taken into account, the A.C.R. forJ996-97 was 

not before the Selection Board for which no marks 

could nave been given to him and that A.C.R. for 

only 4 years had been taken 4 Mt-o account. 

Copy of the letter dated. 

16.7.1998 	is 	annexed 

herewith 	and marked as 

Annexure 

12. 	That the applicant being aggrieved by the 

order dated 24.6. 1 998 filed an original application 

0 
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before the Hon'ble Tribunal amongst other,, on the 

g  -ound that A.C.R, for the 1993-94 was only 

initiated in 1996, adverse remark for 1994-95 was 

belatedly corratunicated and A.C.Rs for 4 years 

were considered by the Selection Board instead of 5 

years as requLred and the sameZ registered and 

numbered as 0,A.172 of 1998. 

The said original application was admitted 

and this Hon'ble Tribunal after hearing both sides 

on 27.4.01 passed an order directLing the 

Respondents, to hold a review DPC as well as fresh 

medical examination of the applicant within 3 

months from the date of receipt of the order. 

A copy of the order dt. 

d-1.4.01 is annexed herewith 

and marked as Annexure__~EIVL 

13. 	That, 	thereafter 	the 	respondent 

authorities went on appeal before the Hon'ble 

Gauhati H-iqh Court challenging the above order 

dated 27.4.01, amongst other, on the around that 

there is no vacancy or post to accommodate the 

applicant, even if, he is --Found to be suitable on 

review  selection and the writ petition was 

registered and numbered as W.P.(C) No. 7249 of 

200.1. 

On 20.12.2001, the Hon'ble High Court 

issued notice of motion returnable within six weeks 

M_ 



and stayed the judgment/order date 27.4,2001 till 

the matter is taken up after notice. 

1 4. 	That the applicant begs to state that 

Che pendency of the writ pet i tion before the. during t 

Hon'ble High Court for adjudication, the Respondent 

No. 2 issued. the irnpugned notification no E/254/13- 

I/LDCE(0) dated .27.2.03 calling for application for 

selection for the post of Assistant Electrical 

Engineer/ Group-B against 30% vacancies. 

A copv of the notification 

That 

miscellaneous 

order and the 

Misc. Case No, 

hearing Doth 

MISC. 	case 

20.12.2001. 

dat,  e d 27.2-03 is annexed 

herewith and marked as 

A.nnezureiv. 

the 	applicant- 	then 	filed 	a 

petition for vacating the interim 

same was reglLste-red and numbered as 

3 84/03. The Honfble Pigh Court, after 

sides, on 4-4.01 3, di-sPosed of the 

vacating the stay order dated 

A copy of the order dated 

4.4.03 is annexed herewith 

and marked as Anneirare-VT.. 

That, the respondent author 4  ties till date 

have not taken any steps for implementing the order 

dated 27.4.2001 passed by this Hon'ble Court in 



I 	'I 
j 
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J 
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O.A. No. 172/98 even after vacation of the -stay 

qranted by the Hon'ble High court, Instead the 

respondent authorities has now issued the 

notification No. E./21 54/'13-I/LDCE //(0) dated 15.5.03 

issued by -t- he Respondent No.2 declaring the date 

and venue for the LiUmited Denartmental Competitive 

Examination for the post of Assistant Electrical 

Enqineer/GrouD-B against 30% vacancies. 

A copy o J17  +C_ h e 	impugned 

notification dated 15.5.03 

is annexed herewith and 

marked as Annexure-Vl ,,'.~ . 

1 -7 	 "hat the applicant beqs to state that the 

respondent 	authorities 	instead of 	settling his 

grievances 	has 	now by 	issuing the above lirtipuqned 

eAa~~ 

notification led him to a precarious/i(.Is"_t.ate of mind 

as 	to 	what 	is 	his, 	position 	in both 	70% and 30.1",  

vacancies. 	As 	such, unless some interim orCiers are 

passed 
I  
protecting his 	-rights 	the 	applicant 	will 

suffer ir-reparable loss 	and 	11 -11jury. The 	applicant 

_P .LUrther stat- es that i s 	g0 4 he 	_Lng to file a contempt 

petition for non-irrmplementation of the order dated 

27.4.01 passed 	in O.A. 	172/98 by 	this 	Hon'ble 

Tribunal. 

5. GROUNDS  FOR RELIEF WITH  LF.GAL  PROVISIONS  : 

I. 	For 	t-  h a t the 	impugned actions 	of the 

respondents authorities in 	meting out 
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hiqhly discriminatory treatment to the 

applicant is highly illegal and arbitrary 

and as such the same is bad in law and 

liable to be set aside 

Ii. 	For that as per Railway Board letter No. 

E(GP)91/2/10 dated 19.11.93 examination of 

30% 	vacancies 	shall 	be 	held after 

Comp l et 4 -Lon of examination of 70% candidates 

and as such the action of the authorities 

when one post of 70% still lying vacant is 

bad in law and is liable to be set aside. 

T  I T 	 n any view of the matter the Fo.L that, -L 	 L L- 

4 impugned action/orders of the Respondent 

authorities is had in law and is liable to 

be set aside. 

DETAILS OF REMEDIES EXEIAUSTED: 

The applicant has got no other efficacious 

remedy availab'Le to him under the service rules. 

MATTERS  NOT PREVIOUSLY FILED OR PENDING WITH 

ANY OTHER  COURT : 

The applicant further declares that he has 

not previously filed any application, writ petition 

or suit regarding the matter in respect of which 

this application has been made before any Court or 

any other authority or any other Bench of the 



it is, therefore, prayed that 

Your 	L o r CAJships 	would 	be 

pleased 	to 	a chm i t 	this 

application, call for the 

ent-- ire records of the case r  

ask the Respondents to show 

cause as to why a direction 

s h al 1 n c t-  be i s s. ue d for 

keeping 	in 	abeyance 	the 

4 
,~zpugned notifications dated 

2.03 (Annexur 	and dated 

5.03 	(AnnexurG-VI' ~,O 

order 	dated 	27.4.01 

inexure-IM) passed by th4S 

Honlblle Tribunal in O.A. No. 

172/98 is imp lemented/I  

r  4 completed and after hea _Lng 

the causes shown, if any, be 

pleased 	Lo 	direct 	the 

authorities 	to 	keep 	in 

abeyance 	the 	impugned 

notification,-,  dated 27,2.03 

(Annexure-4V) and dated 15.5.033  

(Annexure -VI".11) till the order 

dated 27.4-01 (Annexure-19) 

Tribunal nor any such application, Writ petition or 

suit is pending before any of them. 
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passed 	by 	this 	Hont ble 

T ribunal in 0. A. 172/98 	s 

implemented/complied 	and/or 

pass such ----der/or-ler as Your 

Lordships may deem -fit and 

proper. 

And for this act of kindness, the 

_ pp j4 .-Lcant as in  duty bound sha.1 11- ever pray. 

INTERIM ORDER: 

it 2L S, therefore prayed that pending 

disposal of the applicant, the Hon'ble, Tribunal may 

be pleased to pass an interim order staying the 

2 7. 2. 0 3 operation of the notifications dated 

(AnnexureAV) 	and dated 	15.5.03 	(Annexure-VI ..-') 

and/or pass such interim order as may be deem fit 

and proper. 

DOES NOT ARISE: 

!I. PARTICULARS OF BANK  DRAFT/POSTAL ORDER IN 

RESPECT OF THE -APPLICATION  FEE. 

(i) 	I.P.0 No. 

Date. 	 c~> C- 03 

I ssued by Guwahati Pos -ICI Offfice. 

Pavable at Guwahati. 

12. 	LIST OF  ENCLOSURES 

As stated in the INDEX 



`~j 

T V E R I F A. C A T 1 0 N 

I, Sri Pradip Kumar Acharjee, aged about 

33 years, Son of Late Manindra Chandra Acharjee, 

g  4 Senior -"-'--ction Ei-,. -1-neer (Electr1cal), Pandu Power 

4 s t r i c t House, N.F. Railway, Pandu, Mariani in the d-L 

O.L Kamrup, (Assam) do hereby verify that the 

staterrient- 3 made in Paragraphs No. 

and 	..... 	........... - ......... .......... 	are 	to 	my 	personal 

knowiedqe anal the. staternrent- S mmade in paragraphs No. 

	

...... 	 and --~L ....... are believe to be true on 40  -11  IPJ 37AA  

legal advice and that I have not suppreSsed any 

material fact. 

this the Axid I sign  this verification on 

4k day of June, 2003 at Guwahati. 

Place: 

Date: 	 kA 



mom 

~01 

111ORTHEASST FRO'TM-121 RAI'LgAY 
E,_ Q E, P.5 T 1 t..~ .4 

V3.) Shri B.:,).Da3 nho is at pTescnt working­  as AP,,E/IIQ on Eldhoa 
basis will now continue ..as AEUhQ on regular basis,, 

**'2) Shri S.Majunder, whiD is at present wor,'king -Is KS3/CO_II/AGT 
on ad-hoc basis will..contim.-ta as A38/COI--T/AGT on -  regular basis under CRI/COIJ. 

V' 	Shri S.B.P.Singhwho' is" at'present working as- - ABEIVIA1 Q on 
adhoc basis will continue as 	on regular basis. 

V 4) Shri U.K'.I3iswas I S_TI2/APDT'on being eq)anelied for protiotim 
to 6r..B'as ARX,  against 70% is appointed to officiate in 
G 	IDS 	 'L r. 	service and transferred and posted as Ar,.r,,/C? !rBQ vice 
Shri S.P.Das. 

Shri*S.P.Das,AEE/C/ffDQ bn relief is transferred and posted 
as APE/APDJ vi,.ce Shri A,K.30raon his oun nequest. -  

Shri RX.Shaw, who is -yrarking -,-s DIM/Con/JPZ under (MIC0 111 on 
deputation from ASEB and wliose further deputation terms to 
work under CRI/CON has not been accepted by the Railway is 
relieved on repatriation to AO'313-  with inmediattle effect* 

The post of . DM/COET/J,~,Z on vacation by 81hrt Shaw, 
will be operated in Gr I DI as_AEr,/COT--I/JPZ. 

Shri R.K.Bora, AEE/APDJ is transforTed and posted 
as AEE/COIT/JPZ against the above nentioned post. 

7 Shri D.Kahali l  BE-E/Elec/COIT,44TjG on being enpan$elled for. 
for promotion to Gr ? IBI  , 

as AEB a,,aln4t 70% is appointed 
to officiate in Gr. av,service and transferred and posted 
as AFj,;/C01T/FLG.A,1jj G aCainst  an existinr U 	 vac an cy., 

8) Shri Arunangshu Roy, vho is at present orkinG as 
C-21CONISCL xxAx on ad-hoe basis will Aw"  'continue as 
AER/COIT/SCL on regular basis. 

Contd..2... 
I 



.for 

ITO.E/283/1-28/pt.viii(o) MaIiCaonj dated 24.6.99, 

copy forwa 
. rded for information and necossarY a ~ tion to: 

1) 	 2) FA & CAO/COII/IZG 

:3) 	Cr.,F,/MATjIGPD IT 	 4) All DFLMS 

6) All DR14(P)s 
A3 . .1.  DAOI s 

?) Secy.to GMA.MG 

DY,CPO/COIT/"L'J_ 

DY 4,CMF,/W$/1'0'_ Q 

10)APO/GIY 

11)pS to GVA.TLG 

12)Spo/n. nC g,.. /JILG O  

)ill/P.3rancho 

14)OSX100ticPOIS Office., 

15)Staff/Officers concerned. 

16) spare copies for P/case 44 M/File.~ 

Sd/- 
for  Gr,,jjjaIAT. VALy, 

u 

I 

i 

,*11jo is at pro.sont 1,7orhin t-, ac,  
9) Shri A.Kundui 	will nol, c( L, 	 on 

on ad-hoe basis 	
)IIlinue as 

reCular brisis. 

K 31, 	
Inelled. 

1O)Shri US. 	
SSE.1/11DO's on being emp, 

for poonotion, t~..%~r.'B' a ' 	ELgainst 70'.'~, 
 is appointed 

S 
to off"iciate in Gr.'B' so-vice cad tr ~%,nsferrcd und 

^c+ad ns ABE/S/1113 Q irico Shri S.BliattacharJOe. ~ 

Ila sf erred I 
1119hri 3.'31hattacharjee 	

on relief is t-I 	
CY I~rp 	 th e e,  * s t 	VW an Vj  I  arains 

and posted as 
12)Shri XK.Senita6zar) SSE/p/Gosjla on being enpanalled, 

for promotion to Gr. I D' Is AER, ag,-kinst 701 IS appointed 

to officiate-in Gr.'D I  service and tr,-insferred and 

posted as ABE/IIil1/TI'IG against t
,.h e  ov-istinr vacAM"YO 



A. ­ , ~_ 

w 	aw, 

_Zcaty qff ice Ipt the 
DEE/GHY 

Dt. 

To 
lam 

c , ( 1 . ) s 5L 

5!~;E (TL) /Q IY 

Subt- Annual c-vnfidcrti.-.iI ropert 	r iod e.-d 22 	in%L9  7. 

Tho annual confidential repart paried ending /97 

of follawing staff are enclosed herewith for initiation end 

-ic undersigned. The above A~-P/97 early retiorn to this off ice of t) 

im not availabla in this office. , if the staff have hocn transfe-

rred from othor division during 5,6-97 Lp. joined aftor 1.1-97 

are not raquired. 

The matter is'  rnest urWnt in 1-1.0. office, 

NAML  OF STAFF 	 CL.I.-IGNATTON 	PLACE OF WCSKINC 

Sri,P.K.RGY 	 (TAr, /G.i Y 

Debabrato Roy 	JE/I.I 

K.G.eanarJcc 	-do- 	 -do- 

	

A4. 	P.Y,. Acharjee SSt.~/fINC-dAkX 	 SSE; (11 )/P";O 

	

5. 	S K. DOY 	 S 5 1-: P) /.K,  G C, 

Dkirl. zlwctL~ic:al Engincer 

N.z1'.r-.LY. GUWMATI. 



sub .ANNEX j  
IN THE CEN-FRAL 

G11WHAYI  lkl ~~ 'NCII 

Original Applit-iAkin 1"N'o.172 o, Is 

Date o, decision: This the '24  1 L j  day o, April 2001 

The Hon'ble Mriustice D.N. ChL1 ,Y6'uVy, \- Xv-Chuirman 

The Hon'ble hir K.K. Sharma, Administrativc Me.rv)er 

Shri Pradip Kumar Acharjee, 
Senior Section Engireer (0-cm- rical), 
Pandu Power House, N.F. Railway, 
Guwahati. 

...... Applicant 
By Advocates Mr G.K, Bhattacharyya, Mr G.N. Das a,-jd 
Mrs 13. Dutta Das.__,,.. 

ver.-us 

The Union o, India, represented by the 
General Manager, N.F. Ruilway, 
Muligaon, Guwahati. 

The General Kjnar-r Werzonncl), 
N.F. Railway, 
k1aligacm, Guwahati, 

The Chic, Electrical Engintter, 
N.F. 11%lailway, 
Nfuligi.4on, Guwuhatl' 

The Divisional Electrical E.i.-In'cer, 
N.F. Railway, 
Maligaon, Guwahati. 

Shri K.K. Sen Las%ar, 
~k 

Shri B.B. Dus 

A 	Shri S. Mazurndar 

Shri S.B.P. Singh 

Shri U.K. Biswas 

10. Shri D. Kahali 
Q I " 	 11. Shri Arunangshu Roy 

12. Shrl A. Kundu 

13.Shri S.K. Bhowinick 

Applicant Nos.5 to t3 are working as Assistau,t Engin:wrs uuder the 
N.F. Raihv4X- 

...... Respondents 
By Advocate V-r J.L. Szwkar, Railway Co.insel. 

I 

El 

14k 
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I 

0  R D E  It 

CIJOVIDHU!~~Y--  (V~-CJ 

Tile application under Sectio!i 19 o. tile Administrative Tribunals 

Act, 1985 hal~ arisen and is directed against the 0,,Ice Order No.12/98 

dated 24.6.1998 promoting nine o ~ Jcors Including the respondent No.5, 

who is junior to the applicant, to the rank o, Assistant Electrical Engineer 

superseding the claim o, the applicant as well as the selection 'process 

including the Select List prepated by the Selection Comn. ittee or the 

post o, Assistant Electrical Engineer Group 'B' against the 70 vacancir s, 

in the ollowing circumst.anc es: 

The applicant, on obtaining the B.E. degree (Electrical), joined 

the N.F. Railway as Hlectri.cal Foreman in the sca*e oA pay OL Rs.2000 

to Rs-3200/-- fie was posted at Dibrugarh and Guivahati. In November 

1993 fie was posted In the' sanic capacity as Senior Technical Assi.stant 

In the 0,,ice o, the Assistant Electrical, Engi neer, Mzligaon. While tile 

applicant was serving under the Assistant. Electrical Engineer, 14aligaon, 

he was served. with a letter dated 22:2.1996 communicating adverse 

remarks in the Annual Con,idential Report (ACR or short) ~or the year 

ending 31.3.199t~. The relevant p;art or the adverse remarks copimunicated 

~ —114-1k~;~ above are reproduce4 below: 

Va) Initiative and directionoip Needs Aurther Improvement. 

(c) Keenness/promptness 	He is not keen and prompt in 

and ea,, iciency. 	 discharging his di.ItfeS elLiciently. 

15. Has his work been 	- Almost satis,actory. But his 
attitude is reluctant:' satistactory 

N.F. Railway Electrical Engineer, T,  'ZThe applicant wrote to the Ch 

requesting him, to urvish the substance o t  the avourable rernarks contained 

in the ACR or the, year endin4 oil 31.3.1995 to enable him to put up 

adverse 
I 
 remarks. Alongwith the representation the an appeal against tile 

'a0plicant 'also enclosed the Railway Board's letter No.E(NG . 
)1/90/CR/4 

dated 17.6.1991 indicating the requirement oL urnishing . 
the 

I 
avourable 

remarks in the ACR. 'The applicant was, however, riot avoured . with 

~h 

. 
e materials as sought or by him in his repr~eSefitation dated 3.0.4.1996. 

0 



W 

A
, 

Tile respoludwits, howaver, by tj j Ql,r (*(Ml.GLVli(*-'1tiou (kucd 12X-199C) in,ormed 

api 
Lhe applicalit that on consid(:rution 0, Ili.,, , ')UUI ugail ist Lhu adverso,  

remarks 
I 
appearing in the ACR o ~ 

11y3el-95 
. 
th t, Salli e was re ~(--CLC(l- liUWCVCr 

it will be pertinent to4ple[10011 t1- l at by hi3 COMMUlliCaati011 (laced 30.4.1996 

1*7 11gilleur,  Ile  ()Il ly -Wil6lit 	or certain materials 
adoircssed to tile Chi 

The resporldents 
to enable hinj to cubmit an 	 rc.presentation. 

by 0,,ice Order dated 7.8,1996 proniolted seven (i, i iccrs Including the 

appliCallL to o, s iclatu in the post 0 ,  ';S/CTA/Sr.EF ill the scale 0, RS.2375- 

3500. The respondent, authority decided to hold dlt~ selection &or Aorliling 

a panel 0 ,  12 (11 Unreserved and I Schedule(j 
I 
 1ribe) persons or the 

post o, Assistant Engineer, Group 'P;' against 70111r,.b, t ile  vac ,,inci~ . A 

vj de menio No.F.V254/13 Pt- 11 (0 ) was semt 
conj illunication to tll ,'t 0 -ect 

dated 20.2.1998 addressed to the General Manager ( ~---oiistruction)/ ~,!Ell'lgaO-- , 

Wersonnel)/Metro Railway, Calcutta, CEF" Maligaon, 
Gencril Manager 

ation also Indicated that the selection would be basM-etc. The communic, 

-VOC~C4  on the candidate's per,ormanec both in written test as welt as viva 

150 marks 
test and that tile written Lest %Vf)Llld CQllni3t 011C PaPer 0-  

Marks were also allotted .or 
orwhich tile qualkying marks was 90 - 5 - 

arks were given or 
Jve yelrs' ACII and 

ora l test ,. out o, which, 25 rn, 

u l so  mentioned that 

25 
inarks or personality etc. Thia corrmuni(-.'3tl 0n 

l  millilijuln  0 , 15 viarks in t e- ACR 

an employee Was  required to 

	

to be qualiJed as it 	or promotion. The 
or Alve~ years in order 

-Ly mlployec$ ill order 0 ,  .01 
COMMLIn i Cat ion CoTtLained a Main list 0 - 

list o, nineteen persons. Tile narne 
f 	 t also enicosed a Standby 

seniority 
the main list and the name 

ant igured at serial No.38 0, 
o, the applic 

the standby list. By j Ile 	 at serial No.2 o, zi,5 	o,, the respondent NO-5 aplle3red 
Q ~ 	

0'.2 orwarded a list Ot 
dated 4.5.1998 

t ile l-espu llident N 
a message 

test or Assistant 
Who  had  

ijeen candidaLCS 	
OW Written 	

in 
the 	 tlie applicant 

EleCLriC.31 Engineer (AEE or short.) alid 	

ructed tile, appliram 
-it 	No.l. Th(~ 

11jessage  inst, 
, at  list appeared , 	serial 

(:Lss,ut candidates to obta;in physical'.itness certi,icates 
and Lille Other suc  

tile viva voce test (,.1 28,5.1998. Due to t i le  extension 

and to  ~ippear in 

0 & ......... 

or 



~) 60 years t 
. 6e vacar'cY position 

til e age o, retirenie"-~ 
Lrum 

I 	 i, ~ ~;/ 	1,11 c. riumber o, V ~ .! Cancie% aF"3  
a reviewed. As 	 nil, 

7004, qLjota calne down to to (Unreserved 	SC 	
_:I* -  I)- As 

a resulC 0,  t-h e said exercise, 
~cix- junior candidates were excluded -and 

only 13 persow~
were zalled or tile vi v ' a-vccc  test.. The viva-vOce test 

was  lila lly held on 3.6.1998. Tile apPlica"t appeared in ti
le said viva- 

-"Oce' test. 

2. 	By tile in . I pugned (),jce Order 
NO-1 2/98, 

 cOmmu nicated vidC 

A 
Iline perscns including 

Memo No.F_/283/I28/Pt-V 
. III( . 0) dated 24*6A9S 	

11 ' nt assaile . d 
rank (), AEE. The aPP ca 

re,ipondent'1~0-5 were projiloted to the 

hi nj  or promotion as arbitrary 

,tile a , oresaid exercise & or not consid,6ring 

averred i 

. 
n the appLict"tiOn that the reason 

and discriminatory ,  It Wa-5 	
as on tile ground that thc aPP"Cont  

,or not ellnPatlel"119 
the applicnnt w 	

,rom  5 years 	According to 

,ailed to  get the n"ini'llum 
15 m arks 

kr ies  01  the ACRs Avith"t 

tt ,e applicant the respo"Idents acted upon the en 

giving hi 
I 
 m an opportunity 

to  explain or repren5ene ag I 
 alast the entries' 

o, the said ACRs. It 
was  alieged that 

I 
 dgain~CthD advel,s,~ remarks in th,6 

the applicant since could 
no, SOMit his .  

ACR or the year 1994-95, 	
ed upon and the ,~,CR. 

	

me could not  have been act 	

* . representation . 
the "a 	 rd, and or which no marks 

AGA-Qr; Was not be,ore t he  .61ection Boa 
OL 

ed to i;he applicant- 
-"'kN could be provid 

n statement and de,,Aed 
submittedetheir write 

0 	 The respondents. 	 tated ri 	 qatement it was 5  
In tile written 

ted the, appicant's claim 	 year nd dispu s  contained in the  ~,CR or the 
P, 	 cc entrie 

ter alia 
that  tile advers 

V in 	 to tile 	pplicant advising hirn 
jmunicatcd duty MY' or due desired, ending 31.3.199 5  wa 	 i, he so adverse remarks, 

t appeal against tile 
to  submi 	 According to the respondent' 

the  accepting authority 	 the applicant consideration 0, 

not  to  submit a
ny representation. instead. 	

the 
the aPPlica n' c"" 	 with the substance 

to. 
ur.nish him 

the  
requested 	

, administratiOli 	 catio#,1  0 , avourable 

avourable remarks 
appearing, in the ACR. 

Non-cornmur" 

* 	

. 1. 

adverse remarks. As regards 

entries did nor- null i
'y the communicated 	

tile  giade 
,t-m. cadre trOM 

jlc~ 

applicant to the noll-gazt. 
the promotion O A-  t 	 0 .......... 

im 

i* 



two,  

4 

ly  

tile 	grudu 	()~ 	Rs,2375 	j 	
it 	V/a.,; 	 1~lt 	t I" k3 

0, 
(), 	Ild",ise. 	re had no bearing WiLh. Lfie' COMMunication 

said promotion r)n ­j.,,jZC1Lt.LJ 
t o 	lf ' end inq 3 1 . 3.1995. For prol"06011 	'j - 

in the ACR 	or tile period 
added 	to 	th(' 	W"A' 

actual 	poi nts 	earn C(j 	in 	the 	ACIZ 	were the  
cadre, 	 ad 

For 	Group 	13 , 	selection, 	on( 
m arks 	obtained 	by 	th c 	

C3ndidatos- 
Service 

	

., 	 , 

15 
marks out o. - 25 under tile head 'Record  0  

to  acquire minimum 
or 	promOti011 	

within 	nOn- 

There 	is/was 	no 	qualLYi 0 g, 	narks 	laid 	doWn 

-he 	head 	1p-,ecord 	0.- 	
Service' 	and 	there 	

is/was 	a 

gazetted 	cadre 	under the 	head 

speci,ic 	Milli'llum 	quali , Ying 	mark' 	"C' 	
15 	Out 	01 	25 	under 

the 
For 	Promotion 	to 	

Group 	1 13' 	Post , 	Pllsslng 	0 ' 
tRecord 	0,% 	Service  1 1, 	tile 	instant 

fnedica 	exaMIDQ6On 
wa,.7, 	I  necessary pre-req 

uislte,  

prescribed I 	examination, 	but 

the 	other 	candidates 	
were Cie ared on 	medica 

car  e,. 	 0, 	medical 
CO neitional 	ccTtl ~ icix tc 	and 	t  

th, ~,.pplicam was given a 
The :respondents een" '  

was 'not 	conterr'Platcd under 
	the 	system 

not standard 
tilat the ACR 	(),, tile year 	1996-97 	was 

the 	ajlc gt.,.tion 	0, 	
tile 	app lican t 

Tile 	Selection 	Committee  tile 	.If 	ctioll 	Boarri. 
be,oro 	

;Ic 

made 	t1vailabl(-' 	 . 	 prouloti011- 
I'MOMIliended 	the  eligible 

on 	jbJective 	wi 	 . 	 ond 	the 	(',OmVt̀ te " t  
the 	applica a 	w800 	airly 	co'ls'd&red 

The 	case 	01 	 the, promOtiOns 

ind. 	him eligible 
	or promotion. ThereLore, 

ority did not fluth 	 ACRs 	be,ore re l evant 

w el 
. 
re 	law,ully 	made. 
	The 	respondents 	

Placed 
record OA the basis 	ot  

that 	tile 	were 	made on 	 . 
the. us 	and 	asserted 	 y 	in 

~ nr 	did 	nDt 	quali, 
a l so  asserted that tile 

W 13 Serv i ce. It 

r t hat purp()sa re,e 
17red to t ile records. 

medical test and lo 

	

counsel 	or the learned Sr. tile 
Mr G.K. 11113ttacharyyat  

4 	 ssing 0, the visibility 
- ged ~llal pa -nents, ul 

LmDplicant, in  --ourse 
0, his axgul 

v - wer Was lot all  essential condition. 
Engh post a, Assistcint 

test or tile 

	

our atteritir)" 'to 	Indian 
that purpose invited 

-rhe  learned counsel or 	
~,- nrovisiO4, m ore  

I 
and re,erred to some ot , 

Rai lWay  N4edical 11"Illua 	
529 and 530 0- ~,, said 

particul3riyo tile provisions colltained i
tj paras 	

in question 
, tted 	since the Post 

Klanwil. The learned 
counsel subm. 	 J11  open  line, the 

connected with -train working and Ilse 
01 

trolley  , 

is not 	 t a Statutory requirement. 0,  v , su- al  acqu i, ,, was no 

question 0' 
examin,. tion 	

Counsel, cou ,-..,ering the 

tA r  j 	
Sarkar, learned Ra i I w By 

also rn,cEred 10  ti le  111d""  Railw"Iy  
o" 
	

medical ....... arguments 



i~ 	 IPW 
fir f 

6. NIr 	Bhattacharyyzi 	next 	ra.erreo 	to 	tile 	medical 	examination 
report and 	placed at ou.r diVosal rcPO:LS 0, 	cight c%,iccrs 	or the purpose 
0, 	proirnotion. 	The 	learne(I 	counsel 	submiLted 	that, 	tire 	report that 	was 
heavily relied 	upon 	by 	the 	respondents 	Or 	excludir-~ g 	the 	applicant 'rom 

consideration 	~ or 	promotior. 	was 	a 	casual 	
3 11d 	Per,UnCtory 	report. 	Tile 

learned counsel, 	parLicuJarly 	re,erred 	to 	the 	foral-9 	di,,crently 	used 	&or 
di,,crent purposes. 	Pointing 	to 	tire 	report 	dated 	,t5.5.1998 , 	ti le 	lea -ri  d  

I 	 . 	e 

COUI)sul subillitted 	tha ~ 	 tile 	coll(7 c ,"W'd 	oi,icer 	rvinat- ,cdtllat 	thc 	appli c, nt  

wils not to be Connected wii.,h 	train workJng or use t), 	trolley. 	The learned 
counsel submitted 	that 	tile 	report 	was 	n' 

	

Ot 	used 	in 	tile 	written 	statement 
7 	rior 	the ull 	materials 	jusLi,Ving 	(he 	remark 	o, 	the 	Medical 	04',icer 	Nvas 

- 

L 
placed, 

kk 
an(] 	the're,ore, 	it 	1"Ould 	[lot 	be 	just 	arid, 	ujr 	to 	,let 	Lpon 	ipse ,  

`i)` 	~tlxit. 	M. r 	Sarkar, 	ho ~yever, 	submitted 	that 	the 	reports 	were 	siubmitted ? 	:1. 
'1 	71, 	X.1 	

the Py Medical 	0,,i '  cer 	oil 	proper 	ag&ssment 	0 1 	tile 	&act 	situation 	and this 

I~J 	'could 	not' be lightly bru5hed aside. 

7. We 	have 	perused 	tile 	three 	merl 	a) 	oynmjnnt-i ~~ 

i r 
5 : 

V 

Medical klanual ar ~ d particillarly ,  re.erre(I to InirLS 	531 	

y-. 

submitted that a,71 
~-'MPJOYoes or prrinlotion 	

J 	ard 532 and 

tu the ga7etted cadre zrom 
non-

gazetted cadre are required to be exallflned or 
visual acuity arid 

cOlOur per.%eptio n 
 as per standard mentioned iti respect 0, medic 

I 

 al 
examination 0, 

. "On -Eazetted cadre. Or' perusal (j , 
tile provisions* o,, 

Manual, the examillatioll or visual Oc
-uity and colour visio n  as per standard 

prescribed cannot be ruled out. 

4-PUrLS datea 

13-5.1998, 15.5.1998 1 and 25.5.1998. The Jrst two reports were addreSsed 

tO the General Nlaria-cr(P), Muligaori and copics 	the 1-c-ports 
: 
%,ere 0 

endorsed to the concerned sta,,, b"Ades sending a ct )p),  to  tire Deputy 

Chic, Engincer/CON/Maligacri. - The a,orementioneC two re~crts were 

,urnised as per tile requisiti ~ ,.n sent' by the General Manager o n, 4.5.1998. 

The report dated 25.5.1998 was inAead addressed to the DEE'/Elcct/Ml.G 

on tile requisition o, tile DE dated 6.5.1998. 1 Why separate procedures 

were adopted by the Railway Administration in this Matter was rot made 

known to us. The Jrsr two requisitions were sent by ihe General Manager, 

but ......... 

4.". , ~V- 
I 
if- 

A 



but as to why a di-terent requisitj:),`. j  had 
to 	 by tile 	fi l  t i )e  

case o, the applicant 
%'w 'As,  h0wcvc.~', not made known to us. The report 

,ound the applicant Ait sor PrOl"Otion to GrOLIP 'W service, but quali,ied 
the said remark by statin . g that the :)Ost was 1 10t to be conneem.(i w itb 
train working or use 

' 0. . 
trojlCY- 

~'Jlty 

. 

that rernark hcd to be flallde by 
the communication dated 25.5.1998 was not discernible. The nature o, 
the test applied or determin' 

' ng the. Visual acuity as well as th(-,- reasons 
made it di,,icul,,  to accept 

. 
tile conclusit)n indicated in t!le rep3rt. 

8. 	Admittedly, tile ACRs were  Che  i nputs  
'.)r the record c, wn ,vice 

and marks were' awarded on the basis o, tile 'Reco
~d o, Service' I . As 

per their own showing marks &or 'Record o, Service' Wls to be given 

on the basis o, con.idential report or the last Jve years. For that purpose 

the weighted average o, the Jve 
. attributes o, Sect i on  11 C, 

the - ACRs 
0, non-gazette 

. d 
stj,, in gra' des 0, Rs.1600-2660 and above was to' be 

t(Aken. The ratings 
. on the ACRs were alrov(jy Indicated by exc ,_"Uti`ve 

ins# ructluns/circulars. As P
er  tile "Ungs On the ACRs, 5 marks were 

to be allotted or 'Outstanding', 
- 
4 marks or 'Ve7y - Good', 3 marks or 

'Good', 2.5 
marks or those who were OUnd ';lot Jt', 2 mark--; or 

'Average' and I mark 91t 'Below Average'. 'I'll 
. ere.ore, the ACRs play 

a vital role. A person who is/was show ~ l as f
average' in the ACIR js/was 

not 0Uld, it or promotion. Naturally, ,  or t*sake o, airnes5, 
. 

tile 

concerned person is to be intimated CT made knowzi ahead o, tirrie abou t 

tile remarks lavqagol entered in the ACR '  to enable hin) W firprove 

	

ST his per ~ ormance or otherwise to clarLy his positicn. An adver. 	Ina se re rk 
is not to be acted upon or den Ying the promotional bene,it unless the, 

same was communicated to the person concerned so that Euch, pe rso  

is provided With an opportunity to improve his qualit y  o. work and conduct ~,n  

n 

and otherwi
,se to explicate and/or demonstrate hi.,  quality. An ACR is 

the index o tile perAormance c, a GOVC11111,1011t SCrvanL. Tile obfe ,-t 

such conridenti3l report is basically with an object to irlprove the 

pertormance ot the Government servait by making him aw are o, his 

W___Q ly PUP- 

4 

P 

area o, weakness. The reason or coin municating the adverse entries 

is to enable tile Goverment servant !either to hilve tile. opportunity to 

explain .......... 



MOP 

Wkjfl ~iifl hiS CUIHILIC'~ St.',  Lli;_L ~ lk: lllk'~Y U-4(,C0V(dy uxpl'An thu adVL. l_-,j criLrj(_, ~; 

n~,  uncallud or or o provitle hirl Ivith all Opportunity Lo ponder ov(-,-r 

0e matter or his improveinwt. 

9. 	Froal the record-,~ made availabie bc,ore us I-A tile ACR o, 

1993-94 tile cloPlicallt v.-~ i,s shown as 'Averagre'. The Reporting 0,,ic(,-r 

in his report Jated 3.2.1996 against tile columij3 'Attenciance', 'General 

Intelligence', 'Power to control others, 'Organising/Supervising ability', 

'Capacity or hard work, 'Power o, draLLing' and 'Knowledge o, RUIcS, 

Regulations and procedure' remarked as 'Good'. Against- the Columns 

'Relations with others: (a) those above' . it was rernaoxed as 'Average' 

and '(b) those ,  beloxv' it was remarked as 'Good'. Against tile column 

'Integrity' it was shown is 'Beyond doubt'. However, against tile colunnns 

'Keenness/ 'Tact and Temper, 'Conduct', Initiative and direction.' and K 

promptness and esiciency', tile I 
 applicant was shown as 'Average'. Against 

the coiumn "Technical abE~ ities', the applicant. was shown as 'Good'. 

Against the column 'Hag hisher work been satis,actory? 1, not, in what 

respect he/she has ailetl?', tha Reporting, O,dcer rernarl-'ed as 'No so 

satis.actory. Fie doeq not take itilda,,.1ve In discharging his duties promptly 

and e,,icientij.' I n  tile last column, 'Grading' the Reporting O.,Icer 

remarked as 'Average'. It would be pertinent to mention that in the 0 

column or Set. ,~ppraisal 0, Part it,' the - applicant at serial No.2 made 

I'the ollowing report at item 2 under the heading 'AwarX' 

vi 	fl 	 mber Elec ~,rical, RLY. BOARD 
(2) AWARD: NAr 1. Upadtiyay, 

inspected TL depot GW Oil 710.93 and sanctioned RS.5000/ -  
N 	 lec(G)/ as award to TL and' AC sta-, vide Rly. Board's L/No-93/E 

145/1 dt. 2.10.93 New Delhi. 11  

Tile Reporting O.,icer ill column I against the entry: 'Does the Reporting 

0 
1 
 ,icer agree with tha- statement m ade in Part-11? I not the extent 

o, disagreement and reasons thereAor?', remarked as 'Yes, agreed 'to 

ntribution. 1  In the set- appraisal 
except Iteni Nc.2 since It 	not ,  his scl ,%-co 

resume, the applicant clearly - pointed out that the award was giver1  to 

TL and AC sta,,. In the ACR o', 1994-95 tile UPPlicallt w as graded as 

rt at colunin 17 it was remarked as 'One minor 
'Good'. In the same repo 

penalty cnargesheet was issued and censured'. However in Section 
It 0, 

tile .......... 

t 



a 

0 

the ACIZ, t.l ,.e applicant vva.,; reptlrtt_ ~ d 	 excep 	in c,)Immi 2(c) 

'Ability to e%orcc discipline, where It( ,  wa ,; tll ow ~ i ,is 'Good'. Tho u,.oresuid 

report ., howin.1 the applicant 'Average' 	or tile year 	19J4-95 was, 

admitted:y, 'lot uj- nisl-wd. Against tile adv(.rse critrics In Elic ACR 0, 

1993-94, tile applicant wls in,ormcd about the adverse remarks vid,: 

coin mun,cat ion dated 22.2.1996. The applicant sought for more detalls 

,or submitting the representation and/or appeal. In a most cavalier ishion 

the respondBilts turned down his application dated 30.4.1996 by their 

the a,orementioned adverse communicatiDn dated 12.6.1996. Despite 

entries in the ACR 9 	
igher 

,L:..1993-94 t ile a pplici ~ jt was promoted to a 1,  

grade. Naturally, it 

I 
 can be interred that r-espite tile purported remarks 

in tile ACR 0, 1993-94 the app licant wLL5 promof:ed.. 

10, 	
We have already mentioned about thc nature o, the per,ormarice 

appraisal. Mle Sanctity and importance 0, appraisal op, per&ortilance- cannot 

be gainstild. The aUth01'itY who J.,~ entrklUcd %v itil  tile preparation (), tile 

ACR J S  to  Bet With f ull responsibility and si nce  iliuse remn-rks are o, 

crucial nature , in, determining LhO Cli,,Cer' , 0, Ml 0, 1  icor, : tile zuthority 

k. 	
Must o l ) l ccti y (! Iy ,  judge the SitUULion and ~ .olljy a,ter due care and citition 

make 5uch entries. Such rem -arks as mentioned earlier are necessary to 

and tted by ti le o ~ Aicer 
be introduced to  set at ~ight the wrong. comm) .  

provide him with an opportunity # or improvement. An ACR is nut meant 

tfo r 
. 

ecall 
01to be used. only as a puniti ~

e measure. it mayebe pertinent 

ons o, the Supreme Court in P.K. Shastri vs. 
the ollowlng observati 

Sta te 0, NI.P. and others, reported I I I (199 ~ij 7 SCC 329: 

I T3 vk., - 	 ....... 

Be that as it may, we think that the CRs oA an o j Jcer 

appraisal 0, the siij o .,,icer mance 
111 '~k 	 are basically tile Pe r t or  

t i tute  vital service record it ,  relaticP to " is  
could and go to cons 	 ark in tile CRs 

se  rem 
nierc,ore, it is Ilec"Sar y carcer advortC.e"1011t. Any adver 

the C.ILire care ~er 0, that o .,jcer. mur 	 a  remark being called or in tile cot),iden that in the event OA 	 0 	

remarj~ must Jrst 
records, tile autilority directing such 

oine to the conclusion that tile act situation is such that 
401) e) 
	 C 	 t i ve to m al,,c such remarks 

to set r i ght tile wrong 
i t  is impera 	 Ljlj3 regard 4' 
committed by the o s& icer concerned. A decision in ion 

ot 8 11  vely titter carciul considerat 
must be taken objCCLi 	

buf.ore the authority. directing thc 
which are tile materials 

,ig entered in the CqS ............... ....... remarks Lei' 

ruaranteed under ArLicle jG is not con,itwd to mere 
The right 9 

urion, but i t al so includes ri ~ht to be considered 

collsider ~ . tion tof P 701n 
.......... 

ft 



OW 

( i 

0--s-0 amn~ 

justly, fairly and reulscxiably. Wherc thc coi,sitit-ratii.)nS J(aII Jac .  shor 
Just: and =,sonablc cow;iduration it kinl(,unts tu a bteach o, th(~  cofi.stitu-

tionul imperatives guarant-2 ~!d under Artic.'es 14 ard 13. 

12. 	In the circu -nstances set out above, we are of,  the opinion 

that the aPdlicant i s cas(-,  for promotion reqUil'eS tu U.- considered by the 

authority on the basis o ~ the AM; sat.s tAw ACRs Aor Lhe years 199' 3- 

94 and 1995-96, We dc, not thiak it 'proper to issue a direction to the 

respondents to give an opportunity to die applicant to submit his reply 

against the adverse remarks made in the ,Aoresaid two ACRs in vlaw 

OA the , lac.t -vi,*ai the rriatter'-pertains to promotion J the year J998 and - 

also in view ok our observation made relating_ to tli(! nAl ture  ~ ok tll,!T 

perjormance appraisal. Flie resporidents Lire accordingly directed Lo hold 

a.review DPC t9wards selection against 70 0/n vacanc%es drawn O.P 3.6.1998 

on the basis o~ the avoilable records mentioned therein. For the sake 

o, fairness we keel that the respondents should alsQ tai ~e steps to ca~ use4resh 

medical I exam I nation oi t:lv-- applicant. The respondents are further diTected 

to complete the above.exercise as expeditlously as possible, pre,erob;) ,  

within a period of thrce moriths IrOnl the date ol receipt o* f the.order 

by holding a revlem~ INIC as well as . ,resh medical examination oi the 

applicant. 

13. 	The application is allowed to Qw—extent indicated.' There shall, 

however, be no order as to custs.. 

Sd/ V ICC CHAIRMAN ,  

Sd/ MEM§E.R (Adm) 
COPY 

A 

istle 
-4 

N I 

Am 

ouWa rtall 

wO :Wzrila' A, 
 '9CIWO." 

~A 
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Gen eral Kanager (P) 
VZS9,30n, Guviahab 11. 

No. Fj2S4/i3-1/LDCE(0) 	 Date-d: 27-0211.2C-0i 

TO 
1he General Manager (Construction) ' ' Ma!igaon. 
7he Gener-al Manoger (Personnel), Metro Railway, Metro Rail Btziv ~ n' 33/1 
Cliowritinhee Road, Kolkata — 71. 
CFE, CESE, (NO/MaNgaon, CE (CON)/Maligaun 
1,4,1 1-1 (P)/KIR, APD), UAG & TSK; CWMoAG)/Nf3QS#  0 
S;.DFTj KIR & U4G, SR.Fl)P14/MLG, DEEINJP, id>O), Rtrr, GHY, TSK D8WS; 

SE,QP$/MLG, PRINCIPAV5rcjNn AEE/KIR MI Pip  APC), RPAN, HQ, 
GHY, LMG, 6PB &TSK; AEE(W)/HQ, SFOjE.ST/t4LG, A~6r42Q,"GHY CCRT. 

~_-~ -CS/NFRMU & NFREU/Pandu, Guwahatl — 12. 

	

Sub— Limited Departmental CompetiUve Examination for 	for 

	

the post of AEE/Group-13 again-A 30% va:,andes. I 	i 	' I 

Ref.:- Ths office nobfication No.E/254/11-I/LDCE(0) d3ted 25.07.2000. 

IL has'boen decided with Vie approval Competent ALOKYRY tO Uftel 
this Ofice earlef notificatlon quoted unt:k-r 'reference 

, 
aixJ to lssde a fresh 

notification for holding the Umited Departmental Compe.,,tive ExaminaUon for 
forming a 1kinel of 4 (UR-3 & SC-1) Wrsons for. die p(rst of AEEjGrUUj>-B against 
30 ~1/,u vacancies. 

will compilse, of botl 	n exomjrvitj ~xi (IrvJ vivii-YOCC,* te,,,L Ilic LDU 
ates who quality In Vie written examInat1w, will o I he candidL. 	 nty V,- Ogible for 

the viva-voce t. ~st. -nie subjects of written examination and ffiaAs alloLted 'in 
c.ach paper ate given a s under:- 

!g)BJE 	 MAXIM.V_M MARK 	QtIALTEYING MARK5 

150 
Pcofessional subJect, 
02neral Know!o:lge 
& Rajbhaslia. 

	

j 	00 : 
150 

Protessional sibjmt, 
Establishm6t& Financial 
R Jes 	 it 

3. 	The que!,Ijon paper wN be BI-UNGUAL, Le. HINDI arid ENGUSH. It will 
b~ tl)c Car)Mitc's choice elther to write In r,.nglish or In IWO. 

4 	-nie above LDCEAs open to all Group-C Tedinical staff of EIL"Crical 
-1  Fogineenng repartnw-41t of this Railway who valuntc-er for Oic sal"le C 

oi tl ic midwons nmidoned below: 
k 

~i) 	H(vshc stmid I)c regulijily ~~Lqcctod In ilia grade, k, 	murn of' 
I 	v.111cli is iis.5000/- 	higher Grrup-C gra ~-e, 

!QtuitQLis 5(!rvice 	 ~~r P-31-- 12:199z, 

')o  flj !flli ti)e Con(J 1 110415 Cf eljg ~tility CIS (li) 	At the voluntevs, W1 I 
n 	 x 	 ne viritten ---ritiorted vide (1) atove YsIll tx! .Ilowt_j to co rripetc in 1, 

tates, to :!>arnination without any restriction to the nurnt)er Of C3(1-. , - 

ix. admitted for the above Cya -11i'QW1 . 

(Cond _2) 



I 

I 

	
Tr.4 I 	 Q 

3:z ONO 
cGrItf-01611 1  

Staff 	 3 Officers are r(,qucstL,-,1 to nwiry 
1hl'-,' V.,ide1y a l,41, Ali 	

of b6ct7i(Ol E,ngirleering Dej:xirl~qicnt- 	 )nqq  UIC, 
U:Ider their (:crl t- )WACations froln UIL' Volurltecyr  I 	 , ~11  

	

0 	 5cribed 1)1'0f~rrn ~v, 	
obtain -A and forward tile apj)IjC@  Ai IfICXure 	 n Ole Pre 

	

. U0nS 	 C1)Cfo!W2,d as 
lrticula ~s are correct so  as  to  ic',cl, . "'Iled service P, 	 duly 

th 	 V.,at the 
' CPO/G,)7--/1%XG orl for  t~e f - 5 	 without fail. Cadre Officers ' - y , 	 scre 	r 

	

-Of those Candidates, who are  CU,Tc 	of PMonnel Era' 

	

.tr , 	 rid) %yill t a k~e  

0"P11:5ations, to intimato thern tO tly Out Of the Cadre on DLEPUTAT!0pJ t6 other i i)PPlications a' 	 iTP11Y within nd applicitio,j, fOr"Qrded without th (-1  target date. 
fi,'q-incation of < summarily t)e rejected. Applicatjo 	 VICL ns: sent' (I- te will nc)t 	in a Plece- ~ie,31; ln, arin-nr to this ,  b" 	 (jrKILr,  ar  1 	 ; 	. 

4y OU"Mr I I,J71 Candidatc-s who v  OlUntee r r a IU( 11IL3 ~;J JJ JCI 'J JU(J l( I 	 Mer'iiloned L 
be Inforfil"I tll,3t 	IDCE and 	eligVe Candidates i,-Itll 	 p pie-kl(xtjo ~ ' ,  , 	I C  

	

'I'- conducted & arrang`.d, 	1; 	 ki I L 

	

	 e 	by,  tj I 	I 	 r, 
as against Reserved Vacancies, P' 

	

beimi mandatory 	 D?partmelit, m'L 	 the 
VQ "Cle0on of SQ5 r i~61`1` will be an' 	 ie, date arid "iende of, JJ  q 11OUlie'd In due COurs.~. of ;4110,  

7. 	 L I It mc"'Y be notified for gencrpl,llnfor, 
M-ation th,-t the %.v l Z! bO v L6-MenLiored selectioll  yj 	 r" t  en V-x3mlmition 

	

bO'helcl as '' 	 I  I 	.. L 	~ 1 , 	1 , learly as possible a 	 Jjl' ~ fol U'U'r),  

	

"'110  will bCcOmt! eligUle for the sz~ 	 the,  %h me m Y be'advis(~d to  ~ ,ej)  il)  readine-s'to aPPear In th6 abo vd tv '* 
(!n ex0mirtatlon 

	

ntt 	 I 	im ,  

	

9 1  1~ 1 1 	 at short n6t, ice. ,  
In Las;e 01 * Service particul 	 1 1 ,, ! 

by the 63nd' 	 4f not in Order or if he/sh 	 4~re irourm to be: e is otherwise not 
n 6 i~g ei 'tO apPlegr li' o  

	

the  ci l lld ~dature of the volunteers will I*' 	 id MICE Stage during 	 !ZJUq to' be. CJnCLJ,!( 

	

pE~f idency of 	 -.d  * 	- 

	

the select;on proce 	 a n y,',, edings.. I'lle CandidatL;~$'f.tyjt skj be informed VICIt .  there will In I 	 I 	I , j ABSE"I'lT fil cit cur ,  15ta nck.,s 	 EE, sa Fnfb ~ " 	 ( tindt.T ', a ny.  
0 A COPY bf syllabus of LDCE of AE:~ vVill be  Rnt~ 

to' all cbricerned 

It Is alSo lldvi ,  .-M mat APNIC41tions of ab 

	

ilk UP t0d 11 1 	11 a  L 	MY L-)q sait In a bundi, thrbugh Speclal MeSsqVer, 1:6 ifeaci th 0( 
, 
f1ce!,, vl'ithin thE target date (25-03-2.0o,3) 

Now ac,liloWILIdge receipt. 

DA 1) A s3niplc-  copy of ,  
pmforn" 	 4  J 

)a Of aPPlica-tion. 

r ;I rri 
CHOUDH U;q Y) 
APO/W "ji wil" I 

10  

	

I 	

I I 

4'1 	 f 	A, L, 

It 

A 

.41 
J! J 

V 



Do';) of makirg over 
Copy 1* the applIcant. 

A 
R- t  "k  

5t 541 
n, 

... 	 ....... 

i. . , WI 	all iw J 

114 TEE GAU1,11"M EIGH COUPT. 

E, El" 1 G 1 i 0 CU I iT CF A S SA IM . N '"' G.;`~ i A N 1) IC G I JA 1A YA , AU I PI) R -. T R I PU EU 

MIZWAY1 AND~ A'RURIICU~ L PRADESH) 

Q -1 

In W.F(C)NO-7249/01 
1 . Union of' India, repreuented 
L)y 	rhe Genciul'.'Manager INF 

Eu ilway , Maiiguon, G uwallati-* 

2 . The G ene x-a I Mama6 e r 

(Pe rs onnel) i' ll' Railvay 

1,!~t liga 6n G u*,,al~ t i 

The Chief Electricai 

Railway, 
;~nj j.'a Qn )G u*v;1--1! , .t i 

ision-  ilectrical 1, 1-j e 	Div 	'E 

pet it i one rs 

f 
-Vs -]j 

Sri PradOeP K am--  r Acharjee, 

Senior See ti(bn,' EngillCer 

(Electrical),Pandu Power 

h'ouse l 	Railway $  Guwahati- Respondent. 

contd-6#4 
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Date of applicailo, (,0  r 	 enftq  
the copy, 	 Date fixed for no tify ing 	EWO Of delivery of th4 

It's  Of  delivery  C,  7  4 atam"3  

requisit, shmi)z; and- 	 DOW of making 0Vqr  tho  
the f  RquIBI 0 number Vj- 	requisite 	

oate on Which th 	Py  

	

t 	 0 co 
Gt 3 mP:; And folios. 	 folios. 	 was ready fcw delivery. 	COPY to the applI cant. 

11(DNI j3 LL-  FM CEIEF Juana 4 	 P.PJA OLEI KA 21-JE E01013- 

	

	 4"i 
. 

11  PE'JUSTICE A~aTAVA' Rby  
;r 	11 tljc! 

Mr*D -X.Sarnx~IjAdvs  
F o" the r0spondent-Mr.G.K.b - ha~t tacba rj ee 

Mr -13 -C hak- rab ort y 
Mr,B,Choudhu 

Dat e 	 Vj 

03  

After h ea r. i ng the - C' OunseI "'f'6"  A 	 r the" part J. 	 f :Ln' 1 1 	es we do 'ot 	d n 
any "e,"On",tO cOntinue, W:Ltb-thel*st ~y. OZ44er dated 2;) !. 1 2. ~001 and 
a c eb rd I ng.1 t he s tly  stands vacate 

Of Misc'.case 	dJiposed 
A  

Sd/-P. P.NA oLERAR Sd/ -a 1, Vit  R6Y 

	

J"U -LG B. 	 CRIEF Ju8XICE4 , 

.......... 

Aiw 0~ Po Prerm 

	

aawvorcti 	....... ... 	 d oto,  00=6  

NP 
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A NN EXV( 

NOICIVEASTFRONTIER RAI WAY, 

Office Of the 
General Msuagcr(p) 

hLIELIZ011, Guivahati-: 1. 

i 

No.E/2S4/13-l/LDCF.(0) 	
Dated :15.05.2003 

The General I%latiagcr(('oiistructiori)/Mali gaon , 
CEE', CFE'(CON), CESE,  & CV0/"A1LG 9  
DIMI(P)s/KIR, APDJ, RNY, LMG & TSK; 

( , 
'NVN1(JAG)/NBQ, CWM(JAG)1DBWS, S1:Lg%E/K1R & LJMG, 

SILEI)PNI/MIA"P, DN'.C11'F,/PS/MLG, DE;E:/s P, APDJj  RNYt  GI1Yj  
PRINCIPAUSTUNBQ, AFEs/KJR, NJI 1 , APDJ, RPAN, HQ, -MI,G, GUY11MG, BPB & TSK; AEE(W)/1JQ, SPO(ESTYMI-G, AI'OsINBQ ~S, Gily & I)BWS. GSINF RMU & GS/NFRE1J[MI,G. 

St16-:- Limited Departmental Competi tiv~ Exanilinatio n for the post 
of AEE/Group-1131 against 30% vacancies. I 	N 

Ren:-This off-ice notificatioll 0 f even number dated 27-02.2003 & 
of even number' dated 07/08-05.2003. 

It has bvea decided with the a'pproval Of Competent Authority to hold t5c 
writlen exanjitiation Of above, mentioned LI)CE as per program C ~ etaiied below:- 
1AV1111"FEN FXAMINATION:- 

" Velluco rwritt" exulninatiull:-Offieeof the CEE/Maligaoll 
2. VatcofExaminati:)n 	:I 21.06.2003.(Saturday) 

TIME' OFE'XAMINATION- 
Paper-1 	From 10.00 ljou'r to 13.00 hours. 
Paper-11 	Fro'v~ 14.30 hour to 17.30 hours. 

The list of total volunteers founq eligible to appe-ar in tile Al )Ove mentioned 
LI)CE, isvioclosed as ANNEXURE- 9 AI. 

11 "he Controllitig Officel's are I -c(luestCd to direct all the 65 eliFible voluntecrs, 
0 11 OW 11 vide enclosed Aniiexure-'Al) to.report I 
E,  1) gill ecj-/Nt.% I i-ac 11 1; 	 o office of the Chief Eleetrik-al 

PV 	s 0MCC to appeal-  in the. writt" examination on 21.06.2003 
(Sa t u rda y) fro ni I (t 00 1) o u rs &qt IlLu t  (11  i 

A copy of Ny'llsibus for tile above written exalilination is enclosed for wide 
circulation alliengst I II ti le  Cli ible  s t .i ff s h 9 	 own vide Annexure-'A' 

The reccipt of this letter may please be acknowledged. 

I)A : (1) Oue list uf eligible volunteers 
(2) One Syllabus. . 	A 

C 

 

APO/GA,L 
For GENERAL MANAGER(P ~ 

 

I 

I 
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NA14E UNDER 401'ScwfitauraLd Kar 	 c V I I E: Q t; 	t. 3 cvolm[G 
-02 Otpul Cii C)j %  
03 Mcioy Kr Do 

, 
b 
 (SC) 	 CEE/ 7C SE/Ho 	 CEERA~G 

i 041pradip Kumar Acper,-o(,' 	 SSE/PIPNO 	 ADC-EIMLG r WiDt;baPrahash Kalita 	 SEIPIMLG 	 ADEEIMLG 
06 ;Pratap,~arkar (SQ - 	 JE/11PNO 	 AUEEI~U.G 1 07 Nani Gopal C),-)s (SC) I 	SE/P/PNO 
06,Pr4dip Kumar Sinha 	

AOEEIIALG 
SEEiP,/(YILG 	 A012EIIALC 

09'Gautom Nanzary '(ST) SE/DRG1Con,1MLG 	 Dy CEPCOWPALG '  10'Ram Ch Yadav 	 - SSE(E)1Con1N1LG : 	Dy CE~/Con/141,0 
11,Amalondu Roy Choudhury 	'SSE(17--)1CO-L)6RT 	 Dy CE~jConlrALd. 
12:Nthar Rn Chakraborry 	 E/E1c-c1CowSCt: ,  Cly CEI~:IContmt.a 
13;Prifulla Ch Da,,t,3 	

S. 
ICIOCICOWAP0,1 	Dy.CEE1Con/WLC; 

14 ; J ,itu Rosaily (SC) 	 SE/ACIDBRT 	 ;DEEITSK 
151subir b3s 	 SSEITSK DEEITAK 
16,8ipin Ch Sarma 	 SSE/PeNTSK 
1710uneswar Saikia 	 SSEIEITSK 	 DEEITSK 
18jAnimesh Ghosh Oasticlar 	SSEIE/TSK 	 DEEITSK 
19113abin Rabidas (SC) 	 iJE11INTSK 
20'Rup Ram Medhi 	 SSEJE1P/TSK 	 DEEITSK 
2`1 10.afturu Sonowal (ST) 	SE/EiOSRT DEEITSK 
22 1 Pundiri Kakshya Boruah 	SEITL/DBRT ;t)EE/TSK 

I 23!Oadul Chandra Borah 	.... ... JE11/013WS OEE/0BWS 
I 24,6unil Kumjr Duon (ST) 	SSE/17-MV1St0BW5 	iDEEIDGW8 
i 25!uunin Chandra ous (SC) SE/06WS 	 OF-EIDBWS 

26-Arjun Chandra Acherjec - 	SEIDBWS 
27 Prudip Kunmr Adhikan 	 -SE/TUDBW~ I 	 bEEJ68WS 
28;Nabaranjan Chutla 	 SEEIDSWS 	 PEEIDSWS 
25t$ajal Chandra Ray' 	 SSEILWIG 	 Sr.DE'E/LMG 
30:Prabir Kanti Dey I 	 SEE/Org/LMG 	 Sr,DEEILMG 
31 Blswajit Sikidar 	 ISE/LNiG 	 Sr SEIP/LMO 
32 Pradi~ Kumar 	 SSEIPILMG 	 Sr-OEEILVIG 
33 1  

I 
Popal Chakraborty 	 -SSEIPIWILO 	 Sr *tLAIG 

34 
1 
 Kishori Mohan Das (SC) 	SElElec/ACIGHY 	 DEE/qHY 

35,13aruan Ch Mahaqta 	 'SEIE/ACIGHY 	 :DEEIGHY 
36 Sibondu Samaddjer 	 JE/TLJPNO 	 DEEIGHY 
37 Subhasis. N. Ghosh 	 :JFJIIACIGHY 	 IDEEJOHY 
30 hiukunda Daka (SC)' 	:SSEIGHY 	 DEEIGHY 
39 Himadri Dar, 	 'SSEITECHIGHY 	 DEEI~HY 
40 Deepak Kumar Bharall 	 SE/PJG1iY 	 DEE/GHY 
41 10iganta Kumar Kalita 	 JEII/TUGHY 	 DEE/PHY 
42,Kishorc 13hattacherjeo 	 SE/TLIGHY DEEJGHY OF  

1 43 Rupak 8hanja 	 SEJTL.GHY 	
_E_:/ HY  

q 	 G 
4,111'Aukut Dos' (ST) 	 JE117NLP 	 SEJEllect./RPAN 
451y1d. Baharut Islam 	 Sr. Instructor/EINBO 	PSTCINBQ 
46IGautain Ous (SC) 	 Sr. Instructor/E/NBO 	PSTCINBO 
47!Ajlt Kr Majumder (SC) 	:Chief lnstruttor/EINBQ 	'PSTCINBO .  
4WGajen Narzary (ST) 	 !JEIIITUNSO 	 j ~~ -WUNBQ 
OiRaWt Chandra Baruah 	 'JEJIINBO 	 :S'9bSE/PH1NBQ 
50 Basistha Das (SC) 	 ~SEJEMW-SINBOS 	IDP-EM/NBQS 
51 t,1  'okhtesur Reza Khandker 	!SSE/NBQ 	 'DEEINBO 
52 tyladhal) Chandra Haider (SC) 	SSE/PHINBO 	 DEE/ WS/NOQ 
53 Mahoj Kumar Daigupta 	SSE/EiNBOS' 	 ;DEEIWSINSOS 
.54 Jayanta Duka 	 :JEIIINBQ 	 SEITUNBO 
55 Akhil Ch Barman -(SC) 	:SSE/E/BNGN - 	 ;DEEIAPDJ 
56 Nirmalondu Nandi 	 IS[-:JEINMX 	 DEE/APDJ 
57 31lu Chakraborty, 	 ISEIEJBG11480 	 -OC-E)APDJ 
50 Santi Ranjan Deb 	 jSSE/E/P/APDJ 	 !DEE/APDJ 
69 131mal Prasad 13hattacherjoe: 	!SE/MBZ 	 1DEEJAPDJ 
60 Bidyut Runjun Das 	 ! SSE/APDJ 	 DEEIAPDJ I 	 I 	. 	I 

:61 Maheswar SaWa (Sq) 	JE/P/K1R 	 Sr.DEEJKIR 

, ,62 Uday Shankar Sarkar 	 SErTDH 	 jSr.DEE1KIR 
1631R I Blhari Deb 	 !SEJMLDT 	 SEUMLOT 
64 Aunitabli Sarma Sarkar 	 -SEITL/NJP !SSE/TL&AC/NJP 

basis  Munshi 	 !SEIAC/NJP 	 !SSEITL&AC/NJP 

? 


